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The Chief Fost Master Ceneral, g
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The Director General,
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Sansad larg, Hew Oelhi-110 0GY.
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for the respondents states ?hat‘the Case of the appliégnt
was duly considered by the Circle Selection Committee and
has shown me the record of the pcoceedings of thes Seleciion'
COmmittee. Taking into consideration the ciféumStanCe of
the cese it appears that the respondents have targely been
influenced by the fact that the elder son 0f the family

1

.1s an earning memver, But in view of the affidavis rendered
sy the widow of the applicant angd taking into consideration
the fact that the family pension has. Since been Substant‘ally
ﬁced to thh minimum 1t would??n the Interest of the
justice 4f the case of the applicant {s reconsidered by
tﬁe'circle Selection Committee, Before doing so it is ;2
op&r: Lo the authorities Concerned to ver{fy whether or
not the eldest son of the employee is making any financial
contribution to the family of the applicant In the reSuI;,
tne QA is diSposed of with thq Sirection to the respondents
to reconsider tie case Of the applicant within a period of
3 montas from the déte Of communication of this order,

No crder @5 to costs,
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1+ The Suﬁarlntnndant of Pest OfPices, Guntaka} Divisien,
Guntakal. : .

2. Tha Chief past Master General, A.P.Circle, Daksadan,
Abdds, Hyderabad,
3o The Direcbher General, Dapt, gf Posts, Dak Bhavan,
”ganaad Marg, New Dalhi.
~47 One capy ts Ip, Krishna Devan, Aavacate +CAT,Hydsrabad,
S¢ One copy to Mr.K, Bhaskar Ram, AWdl, CGSC,CAT,Hyderanad.
5. Ons copy to Library, Cat Hydarabad y
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4, Heard learned counsel for botn the parties,
At the‘very outset Mr,Krishna Devan, learned counsel

for the applicant has strongly urged that the respondents

‘weré not right in coming to the conclusion that the

:family is ngt in indigent ¢circumstences. The terminal .

benefits received py the family are very meagre and were

ex4eus£ed curfng the marriage of the eldest daugnter

‘Even tne iami_‘t pension has since been reduﬁed to &, 375/-

{plus relief as per thF extant rules, The oppllchrt has

-

1the responSibility not only*;ookin; after the widowed

;nother but hlSO taking care of the marriage of his youngar

'
H

sister: o far as the eldest brother of th= a\u¢ ‘Cant is

Lo
conCaned is marricd and has 2 children and héb uriz>le to

F

givc any financial assistance to the family. The widow
of the employee has given an affidavit to this effect

wnich is zeceived from the applicént's counsel o taxing

on record,

S S
5. Mr. KIiSqﬂg Dern fnr“nﬁr &8s drawn 1, alto-e

to Governmunt of Indis, Department of ke::unr*

i€ 2

Traininyg, O,M.No.14014/20/90~ CD) da ted 9,12,9:,

para 4 winicn reads &s under i~

"In case wnere any mesber of t famlly of ne
deceased 18 already in empluyment and i not
supperting the other members of the family of
tne deceased, extreme caution nas to be obser-
ved in ascertaining the economic distress of
tne members of tne family of the deceased so
that tne facility of appointment on compassioc-
nate ground is not circumvented and misused
Dy making grounds that the member of the

family already employed is not 5upporting tae
family®,

Ty

6. - In view of the above, the applicant's counsel
urges that the respondents should not have denied the
applicant's request solely oen the ground that the

eldest son of the employee i8 employed,

7. Ar, K.3haskare Rao, learned Standing éounnel
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